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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

LA. NO. 195 OF 2026
IN
0.A. No. 01/2025
IN THE MATTER OF:

Kavita ...Applicant

Versus
State of Uttarakhand & Ors. ...Respondents

REPLY BY WAY OF AN AFFIDAVIT ON BEHALF OF RESPONDENT
NO. 3 TO RESPONDENT NO. 5’s APPLICATION FOR DIRECTIONS

Most Respectfully Showeth:
I, Prashant Kumar Arya (Male)
S/o Shri Prem Ram Arya, aged about

47 years, presently posted as District

Magistrate, Uttarkashi, Uttarakhand:

M @
.a,ﬁeu:mhlmv\

I, the above name deponent, do hereby solemnly affirm and stated as

1. That the deponent is presently posted as District Magistrate, Uttarkashi.
Uttarakhand i.e. Respondent No. 3 and as such he is fully conversant with

the facts of the case and competent to swear the present A ffidavit.

i
FaTETe
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It is submitted that the present reply is being filed in terms of the
opportunity granted by this Hon’ble Tribunal vide its order dated

11.05.2026 passed in the above captioned matter.

3. Itis submitted before this Hon’ble Tribunal that the Applicant herein i.e.
Respondent No. 5 did not raised any allegations against the Answering
Respondent No. 3 in its Application under reply. Therefore, Respondent
No. 3 is filing the present reply only for the purpose of clarifying certain
facts that may be Respondent No. 5 Application.

4.

It is submitted that the contents of paragraph number 4 and 14 to 16 are not

denied as the same are part of judicial record.

It is submitted that contents of paragraph number 9 to 13 relates to the

1'a\\Rf:Spondent No. 5’s submission with respect to the applicability of Section

: wf@_ et _i!4 to the facts involved in the present petition based on the facts disclosed
f v “': '0:{(.-'1\‘:?-:[:' ,55 ; .

£/ inthe letter petition and the Joint Committee report. It is submitted that this
O, of >

Hon’ble Tribunal has taken cognizance of the preésent matter under Section

14 as well as Section 15 of the National Green Tribunal Act, 2010 (“NGT

Act”) and therefore, the limitation period under Section 15(3) of the said

Act, which provides for a limitation period of five years from the date whep
the cause of action first arose for compensation or relief, Therefore, this

Hon’ble Tribunal had taken cognizance within the limitation period.
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6. It is submitted that the contents of paragraph number 1 to 3, 5 to 8 and 17
and 18 Respondent No. 5°s are not denied as the facts enumerated in such
paragraphs are correct. However, Respondent No. 3, subject to this Hon’ble
Court’s consideration, would want to clarify facts that are mentioned in
paragraph number 17 in relation to the public hearing conducted on

30.04.2024 before granting environment clearance to Respondent No. 5,

which are as follows:

a. The date of public hearing before environmental clearance was
proposed on 30.04.2021 from 11:00 am at Vill Bhakwad, Tehsil-
Mori, Distt.  Uttarkashi  project site by letter no.
UKPCB/ROD/Jansunwai/NOC/UK-97/2020-21/293-40, dated
01.04.2021 issued by UKPCB i.e. Respondent No. 4 to Respondent
No. 3. Copy of  the letter  bearing number

UKPCB/ROD/Jansunwai/NOC/UK-97/2020-21/293-40, dated

01.04.2021 is annexed Annexure 1.

b. In this regard, as per EIA Notification, 2006 (as amended in 2009),
action was taken to publish the public notice of public hearing in the
daily newspapers Amar Ujala (UK Edition) and Times of India
(Delhi Edition) on 26.03.2021 and by order number 4650/32-MRB-
2021, dated 27.04.2021 of the office of District Magistrate,

Uttarkashi, Additional District Magistrate, Uttarkashi was nominated

e
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to participate in the public hearing. Copy of the letter dated

27.04.2021 is annexed as Annexure 2.

¢.  The aforesaid fact of public hearing being conducted on 30.04.2021
in Bhakwad is reflected in the Joint Committee Report dated

12.03.2025 (Pg. 68 of the Paperbook).

d.  After the said public hearing, No-objection was issued in favour of
Shri Ratan Singh Aswal, son of Shri Abdayal Singh Aswal, resident
of Ballupur, Dehradun, vide E.C.N0.-283-01(99)/2019 dated
12.08.2021 by the State Level Environment Impact Assessment
Authority. Copy of the letter dated 12.08.2021 bearing number

E.C.N0.-283-01(99)/2019 is annexed as Annexure 3.

. That the contents of the Affidavit have been prepared under the

instructions of the deponent and the same are true and correct and

A TR-2, nothing material and has been concealed therefrom.

8. That the deponent undertakes to comply with any further directions that

this Hon’ble Tribunal may pass in the present matter.
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VERIFICATION

Verified at Uttarkashi, Uttarakhand on 2.2 day of May 2024 that the contents

Of o« ey YA : .
the above affidavit are true and correct to the best of my knowledge and

belief = s o .
1ef, no part of it is false and nothing material has been concealed therefrom.

>
d Nautiyal
wimasiE ?rﬁtanta & Noéfy
0.13413

DEit-Uttaskashl(Uttrakhand)
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in view of the COVID-10 scensrio, social distancing st work-piace shall be maintained, and such
°Mmmmﬂfe§ummumwadk:duwmmﬂmmd
Uttarakhand and concemed District Magistrate from tima fo time..
Your's Fplthiully

Pattnalk)

Meomber Secretary,
SEIAA, Uttarakhand
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